
APRIL IS. 1.· 
Shero of Tehsil Kaithal of Haryana re-
sardilll breach in Sukhaon Minor of Nar-
wara Division Canal ; 

(b) if so. the main points thereof; and 
(c) the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). A statement is laid on 
the Table of the House. 

(a) Yes, Sir. 
(b) It has been represented that in 

respect of crops damaged as a result of 
breach in Shudkan Disty of Narwara Divi-
Ilion, compensation may be paid· and re-
mission of revenue for Rabi crops be 
·aUowed. An enquiry into the matter has 
also been requested. 

(c) Field to field inspection has been 
carried out by the OfIicen of the Haryana 
Government to aSless the damage to crops. 
The alrected area is about 90 acres out of 
wbich crops in SO acres have been dam-
aged completely while in the remaining 40 
acres, the ciamale is partial. Crop com-
pensation is bei.D& assessed. Remission of 
wat~r rates wiII be given throup Khataun-
ies for Ram 1967..68. 
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THE MINISTER OF IRRIGATION 
AND POWER (DIl. K. L. RAO): Due 
to the breach in tbe Canal some damage 
bas occurred to about 90 acres_ The dam-
aae is being assessed aDd whatever com-
pensation is "due wjJ) be given. 1 do not 
think anythin. beyond that will be liven. 
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DR. K. L. RAO: The reason for the 
breach was the heavy callie tresspass. Ro. 
gardinl the excess wilier that is let out, it 
is a matter under inquiry and whatever 
steps are necessary will be taken. We are 
goinl to construct a ghat so tbat the cattle 
which will pass will not cause a beeach. 
Regarding the officers, an inquiry is beinl 
beld aDd if anybody is fOUlld fault with 
he will be seriously dealt with. 
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DR. K. L. RAO: Yes, Sir. The 
i.quiry ia being condlleted and the oIlcen 
found guilty will be dealt witb . 

+ 
*1211. SHRl BEDABRATA BARUA: 

SHRI ANBUCHEZIAN: 
SHRI D. N. DEB: 
SHRI R. R. SINGH DEO : 

Will the Minister or FINANCE be 
pleased to state : 

(a) whether it is a fal:t tbat lho Cui· 
toms authorities have seized amuilled IOods 
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worth about Rs. 80,000 from certain sbops 
in the capital recemly ; 

(b) if so, the details of tho! goods 
seized and the action taken against the 
culprits; 

(c) the steps taken by Government to 
unearth a gang of smulglers which are 
operating in the Capital ; and 

(d) whether any foreign hand is involv-
ed in the affair? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) to (dl. A statement is laid OD 

the Table of the Sabha. 
seu-eat 

(al On 12th and 13th March, 1968, 
shops in certain localities of Delhi were 
searched by the Customs authorities and 
foreign goods believed to have been smug-
lIed from abroad worth in all about 
Rs. 60,000/- were seized. 

(b) The details of the goods seized are 
Biven below :-

Description of the 
IOods seized Vaiuo 

Its. 
(i) 197 watches. 17,7951-

(ii) 4 transistor radios lJllJfJI-
(iii) 226 nylon sarecs 32,000/-
(iv) Toilet goods and 

cosmetics 6,400/-
(v) 2 bottles of whisky. 1001-
(vi) 15 packets, of playina 

cards. lSO(-
(vii) Cigarettes 4so1-

(viii) Cilarette liahters. 800/-
(ix) aladcs SO/-
(1I) Electrical goods 1,300/-

The cales are under depar1tllental 
adjadication. 

(c) Investigations conducted so far do 
not indicate that any organised 18111 of 
smugglers is supplying smuuled loods to 
Delhi. 

(d) There in J1g indication of involve-
ment of any foreian hand in the matter. 

SHRl BEDAaRATA BA&UA: Snwa-
&lina has bocomo a1moat ubiquitoUi and 

smug&ling from Pakistan il doM even iI!Y 
fishing boats. In the light of the d~ 
sionl witb the customs officials re"ntly, 
may I know what steps do the Government 
propose taking to tighten up the machi-
nery to check smullllini ? 

SHRI K. C. PANT: Government is 
aware of this problem and it is concerned 
about it. Re"ntly this matter was dis-
cussed at a meeting of the Collectors of 
Customs and various steps were considered 
to tighten up the measures to control 
smuggling. 

SHRI BEDABRATA BARUA: Smug-
gliag has taken away a lot of silv!r bullion 
from this country, though not gold. Smug-
gling is done in dollar also. The smug-. 
glers collect pound sterling and foreign· 
currencies from tourists at a rate bigher 
thall the official rate. So, the tourists 
pay their hotel bills in rupees. Is there 
any proposal before government to insisr 
that foreign tourists should pay their hoter 
bills etc. in foreign curracie. ? 

SHRI K. C. PANT: This is allO one 
of the suggestions tbat comes up from 
time to time. It is under consideration. 

SHRI D. N. DEB: May I know how 
many cases bave been detected last year 
and tbe value of tbe goods confiscated by 
tbe Government? 

SHRI K. C. PANT: The question is,. 
in respect of raids in Delhi. In Delhi in 
1967 tbe value of smuggled goods soia" 
was Rs. 8,67,070 and up to 31st March, 
1968, Rs. 2,55,598. 

SHRI HEM BARUA : The bon. Minis.. 
ter bas refel'led to tbe coafereJICC of CoHee:-
tors of Customs held recently in Delhi. 
Tbis conference was held possibly last 
week. After that the hon. Minister bas 
made a &tatement in wh icb be bas adviae\l 
Indians, particularly the Indian wo~ 
to subdue their desire for gold ornaments, 
whereas tbere is a new modus D/HtGtldi 
feund out by the sm,..lers for smuating 
gold into this country. In tbat ~onte~t 

may I know whether the wbole matter 
was discussed in a broadbased manner 
and certain steps recommended by this 
conference 1 For instance, he bimself had. 
said at tbis conference that "gOld ill IJIRIIr' 
lIed and transferred to lishiq boatl IIDd 
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that our coastline i. vast. Therefore, was 
the use of helicopters suggested and, if it 
was suuested, what is the reaction of 
Government except advising women? 

SHRI K. C. PANT: It is not the 
hon. Member's prerogative alone to advise 
women; Government also can do so. 

SHRI HEM BARUA: Why should 
the hon. Minister be jealous? 

SHRI K. C. PANT: It is quite cor-
rect that we do have a very vast coastline 
and for want of fast launches we do en-
counter difficulties in checking smuggling 
because the dhows come in and very often 
gold is transferred to our small fishing 
boats out in the high sea and then it is 
brought in. Unless we have faster laun-
ches and take recourse to other methods, 
it is difticult to counter it. The question 
of using helicopters has been considered in 
the past also and is one of the things that 
remains under consideration. 
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Redaction of Bank Rate by ~ial 
BIIaks 

*1212. SHRI S. S. KOTHARI: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that the Com-
mercial banks have reduced their lending 
rates by 1/2% only in response to a re-
duction in the Bank Rate by 1% ; 

(b) if so, whether the Reserve Bank of 
India has acquiesced to·such a cut ; and 

(c) the steps Government are taking 
to ensure that their credit and monetary 
policies are correctly interpreted by the 
Reserve Bank and that the latter provides 
the requisite guidance an d leadership to 
and exercises effective control over the 
commercial banks in a manner calculated 
to promote the Government's policies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT) : (a) and.(b). The commercial banks 
have agreed, at the instance of the Reserve 
Bank of India, to effect from 1st April. 1968, 
i% reduction in their lending rates on 80% 
of their advances. The commercial banks 
lend primarily from what they obtain from 
their depositors and therefore it is the 
reduction in the deposit rate, which has 
been generally of the order of 1%. which 
is the material factor in deciding the lend-
ing rate. The banks gcneraJly borrow 
from the Reserve Bank at the Bank rate 
for short periods during the busy season 
and the reduction in the Bank rate has 
little efFect on the overall cost of money 
for hanks . 

(c) In determining its monetary and 
credit policy in the· light of the economic 
conditions prevailing from time to time 
the Reserve Bank acts in close coDSulta-
tion with Government. The Reserve Bank 
has adequate powers available to it to 
ensure that the commercial banks imple-
ment the policy laid down by it. 

SHRI S. S. KOTHARI: When the 
bank rate was reduced it was generally 
expected that the Government wants to 
initiate a cheap-money policy so that the 
economy comes out of the recession and 
investment is revived. Why does it not 
then compel the commercial banks throulh 




